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AT I AfAATw it ameT-20 < FT (ST 01) F ATECO § TeAH TTEFHRT 7 FAo+T RATE Fesii oy
LA Tl T FL &l gl
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1 ETLES RUE ARl 539/791 | st Fo 0.1595 1. THA I
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T, 3 @TdaT
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FTAT) TSI
DI IMCED
9ITET
NEISIRIGH
ThT 0.1595
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TSLHT ATAEE, T TATAAF TSR

MINISTRY OF RAILWAYS
[North Central Railway (Construction Department)]
NOTIFICATION
Prayagraj, the 1st June, 2026

S.0. 3067(E).— In exercise of the powers conferred by sub — section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) & Railways (Amendment) Act, 2008 (11 of 2008) (hereinafter referred to as the said Act), the Central
Government after being satisfied that for the public purpose the land the brief description of which has been given in
schedule annexed hereto, is required for purpose of execution, maintenance, management and operation of the Special
Railway Project namely, ” Agra Fort-Bandikui Doubling Project” in District Alwar in the state of Rajasthan hereby
declares its intention to acquire such land.



[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

Any whereas, the substance of the said notification was published in daily newspapers namely “ Dainik
Bhaskar” and Rajasthan Patrika” dated 28.03.2025 under sub section (4) of Section 20A of the said ACT.

Any whereas, in village not objections were received and competent Authority have passed the orders
accordingly.

Any whereas, in pursuance of sub section 20 E of the said Act, the competent Authority has submitted its report
to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in
the schedule annexed hereto shall be acquired for the aforesaid purpose.

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed hereto
shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project, namely, Agra
Fort — Bandikui in District of Alwar in the state of Rajasthan.

S.N. Tehsil Village Plot No. | Types of | Nature of Acquired Land
Name Name land Land area in owner/Beneficiary
hectare Name
1 2 3 4 5 6 7 8
1 Kathumar | Ringaspura | 539/791 | Private Agriculture | 0.1595 1. Ramesh  S/o

Chhajya Part-full
Caste- Meena Sa.
Deh Khatedar

Rahin (full account)
Rajasthan ~ Gramin
Bank, Branch
Raunijathan

Total 0.1595

[F. No. NCR-HQOCENG(LAND)/6/2024 O/o Dy. CE/C-I/AGC (Computer No. 114142)]
RAJKUMAR WANKHEDE, Chief Administrative Officer
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